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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A. NO, 423/92 

T.A.NO 

"fl- DATE OF DECISIONIj9L 

Mr. Gini MIya iarirn iJ.ya Kazi 
	

Petitioner 

Mr, 	P.K. Harid.a 	 Advocate for the Petitioner (s) 

Versus 

TJfljofl of India and. Others 	Respondent 

Mr. N.O. Shevde 
	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 	K. RamamourthY 
	 Meoer (A) 

The Hon'ble 	
Dr. R.K.3axefla 
	 Men-bar (J) 

J U D G ME IN 1 

Whether Reporters of Local papers may be allowed to see the Judgment ? - 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 
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O.A. 423/92 

Date 	I 	Office Report 

5-5-9 4 Mr. Handa will file M..A for condonation of 

delay in the Registry and to give copy to Mr.Shevde. 

Adjourned to 11-7- 94. 

(Dr .R.Kxena) 	 (V.Radhakrishnan) 
Member(J) 	 Member(A) 

vtc. 

11.7.9 

dhen it is came up for hearing Mr.Handa 

states that he is not pressirig this M.A. Hence 

stands disposed of. 

ZL92 

Heard the learned advocates. 

'-udgmnt reserved. 

( V 

(Dr.R.K.xeria) 	 (K.Rarnamoorthy) 
Member (J) 	 Memher() 

ait. 

vc 

 

LI 



TE 	OFFICE REPORTJ 	 ORDERS, 

17-3-4 	 I 

M.A.145/94 inO.A.423/2 

Heard learned advocates. 14.A.145/94 

for early hearing. M.A. allowed and is 

disposed of accordingly. 

0.A.42 3/92 

At the request of Mr.hevde, 

adhurned to 7-4-1994. 

I 

(v .Radhakr ishnan) 
Methber (A) 

s sh" 

of 1::ri 	avocato 

18-4- P4 Lerned ddvocaae are oresent. 

djourned to 5-5-4. 

H 

(V.Radhakrishnan) 
1erriber (:) 

S htl 



423/n 
	

I 

\1E 	OFFICE REPORT 	 ORDERS 

26. 1.9 Nr.N..hevde for the resoondents seeks tim 

to file reply on 12th March,1993. Last chance wa 

given. However, in the interet of justice one 

more chance is given to file reply. Time granted 

upto 1.0th May, 1993 for filing reply, failing whic 

the matter shall proceed ex-parte. Call on 

10th May, 1993. 

717,4 'lt' 
(M.R.Kôlhatkar) 

Member (A) 

vtc. 

) 

(R .0 • Bhet t) 
Member (J) 

X te 	cn 	:cT:k5 

time to file reply. Nr.h.K. {anda is present for 

elieant. Time is 	ntd unto 10th June, 1 

fiil reply. No further time will be given. The.. 

ao:licant at liberty to file roj: inTer wtTin two 

wceks thor.  after. The mattt 00 nlwT :or led 

Irinç in ('Je cnure. 

..Nolhatkar) 
e.mbor CA) 

(R.C.3hatt) 
Member () 



3.A. 423/92 

e 	1 	Office Report 
	 0 R C E R 

5-5-9 4 	 Mr. Manc'a will file M.A for condonation of 

delay in the Registry and to give copy to Mr.Shevde. 

Mjirned t 11-7-1994. 

(tL.R.K.'3xena) 	 (V.Roihakrjshn&n) 
Mnber (J) 	 Me.oer(Ai 

\TCC. 

94 

When it is came up for hearing Mr.Handa 

states that he is not pressirx this M.A.  Hence 

stands disposed of. 

2•I 22 

Heard the learned advocates. 

Judent reserved. 

(Dr.R.ILSaxena) 	 (K.Rarnamoorthy) 
Member (J) 	 Member) 

it. 
- 	

1 


